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Order dated 1.10.2002 

y order dated 22.2.2002, this O.A. wasdisosed of 

!jvinø three months' time to Respondet. Again by order 

dated 24.6.2002, extension of time was granted till. 

15.9.2002. Again by filing theresent M.A.871/02, the 

Respondents have sought three months' time to implement 

the order dated 22.2.2002 passed by this Tribunal. A 

copy of this M.A.871/02 has been served on the Advocate 

for the Applicant in Court to-day. In the said premises, 

let this matter be called on 22.10.2002 for consideration 

of M.A.871/02 on merits. 
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Order dated 22.10. 2002 

By filing M.A.871/02, Respondents have souht three 

months' time to implement the order dated 22.2.2002 of this 

Tribial, renered in O,A.166/01. Having heard the learned 

coiiisels of both sides, time till the end of December, 2002 

is granted to Respondents to implement the order of this 

Trial dated 22.02.2002, rendered in O.A.166/02, N.A.871/02 

is disposed of accordin.ly. 

Send copies of this order to Respondents and copies 

of the order lee also handed over to the counsels of both sides, 

AL 
TJ C 	HAI-RNk 

CIAL> 

c11 	-1/ pc/ 

k1- ' 	o& 


